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FINAL ORDER

CENTRAL ADMINISTRATIVE TRIBUNAL
’ . ERNAKULAM BENCH

DATED WEDNESDAY THE TWENTYNINTH DAY OF MARCH
ONE THOUSAND NINE HUNDRED AND EIGHTY NINE /

PRESENT '
HON‘\BLE MR. JUSTICE AMITAV ‘BANERJI,CHAIRMAN
& :
HON'BLE MR. S. P. MUKERJI, VICE CHAIRMAN °

0. A. No. 148/89

Balendran | v ' | .« Applicant
Vse

Union of India represented by the
Director General, Department of

Posts, Dakdhar Bhavan, New Delhi

The Postmaster General, Kerala
Circle, Trivandrum

3. The Superintendent of Post Offices,
- Alleppey and . :

4. The Postmaster, Alleppey-l .+ Respondents
M/s. K. Ramakumar & , Cowmsel for the
V. R, Ramachandran Nair . - applicant
Mr. P. V. Madhavan Nambiar, SCGSC Counsel for the
o - respondents

ORDER

Hon'ble Mr, Justice Amitav Banerji, Chairman

By this Original Application, the applicant

prays for the relief that kthe service of the applicant

as

part-timé contingent Gardener be not terminated by

fhe'respondents and for a further direction that he

should be continued as a part-time Gardener under the

fourth respondent.
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2. The applicant is'an Exfra Departmental Mail Carrier
He was also given an assignment'of part-time contingent
Gardener. Annexure-B ﬁo the Original Application states
that the Postmaster General, Kérﬁla, Trivandrum has

ebserved_thét Extra Departmental Mail Carrier should not

have been allowed to be a part-time contingent employee .

and has also erdered that he Should be relieved of the

latter position. It is on the basis of this the present

O.A. has been filed and the relief aforesaid has been
prayed.

3. As far as the main job of the appliecant is concerned
| | . and .

it is that of an Extra Departmental Mail Carrier(that

continues. There is po'order df the applicant being

rélie&ed of éhat poét. .The'gpplicant igb was also doing.

an édditiOnal work,namely,oﬁ being a part-time contingent

Than wande, :

Gardener%}s the one which is proposed to be taken away.
» B _

The Postmaster Genefal, Kerala Circle, Trivandrum has

in the letter dated 22.3.1989 informed the learned SCGSC

in the Tribunal thaf thevChief_Posﬁmaster General had

issued instructions to see that Extra Departmgntal Mail

Carriers are not employed in cohtingent poéts. We have

been shown the copy of the letter. The effect of this

instydiction will be that this will effect not only the

applicant but all such persons who are holding part-time

¢ontingent position also while acting as Extra Departmentdl
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Mail Carriers. We see:nodiscrimination in this order.

We further feel that one person should hold ecne job

under the Government. The other job can conveniently

go to one of the unemployed persons in the country
. zawwn Wy : ‘
whose number is x4 in this State. The learned

counsel contended that the pay and allowances of the

- o Yo
Extra Departmental Mail Carriers #» meagre and for that

he has to go, for second job to sustain himself. 'There
(5%

could be no guarrel with that. The second job should
not come ffom the Government. We see no illegality
or irregularity in the order passed. We find no merit

in the application. Accordingly it is dismissed.at the

admission stagee.

(S: P. Mukerji) . v‘
Vice Chairman Co (Améﬁzz B:nerji)
29.3.1989 | v fman

29.3.1989
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ONE THOUSAND NINE HUNDRED AND EIGHTY NINE
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&

HON'BLE MR. S. P. MUKERJI, VICE CHAIRMAN
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1. Union of India represented by the
Director General, Department of
Posts, Dakdhar Bhavan, New Delhi

2. The Postmaster General, Kerala
Circle, Trivandrum

3. The Superintendent of Post Offices,
Alleppey and _

4. The Postmaster, Alleppey-1

M/s. K. Ramakumar &
V. R. Ramachandran Nair

Mr. P. V. Madhavan Nambiar, SCGSC

"ORDER

.. Applicant

. e« Respondents

Counsel for the
applicant

Counsel for the
respondents

Hon'ble Mr, Justice Amitav Banerii, Chairman

By this Original Application, the applicant

prays for the relief that the service of the applicant

as part-time contingent Gardener be not terminated by

the respondents and for a further direction that he

should be continued as a part-time Gardener under the

fourth respondente.
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2. The applicant is an Extra Departmental Mail Carrier

He was also given an assignment of part-time contingent
_Gardeaer. Annexure-B to the Original Application states
that the éostmaster_General, Kerala, Tri?andrdm has
obaerved ;hat Extra Departmental Mail Carrier should not
ﬁave baen allowed to be a part-time contingent employee .
and has also ordered that he should be relieved of the
latter positione. it is on.the basis of éhis the present
0.A. has been filed and the relief aforesaid has been

prayed.

3. As far as the main job of the applicant is concerned

A . , o2 .
it is that of an Extra Departmental Mail Carrier‘that

continues; There is no order of'the_applicant being

relievedvof ahat post. ihe applicant igﬂ was alsa doing

an additional woTk ,namely, of being a part-time contingent
Thve wevke

Gardener, is the one which is proposed to be taken awaye.
"o

?he Postmaster General, Kerala 01fc1e, Trivandrum has

in thelletter dated 22,.3.1989 informed the learned SCch

in the Tribuﬁal that the Chief Paétmaster General had

issued inStruCtionsato see that Extra Dééartmehtal Mail

Carriers are not empioyed in contingent posts. We have

been shown the copy of the letter. The effect of this

instruction will be that this will effect not only the

applicant but all such persons who are holding paft-time

c¢ontingent position also while acting as'Ektra Departmentél
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Mail Carriers. We see.nodiscrimination in this order. .
- We fu;ther'feél that one person should.hold one job
under the Government. The 6ther job can convenieﬁtly
go to one of the uneéploygd persons in thg country
whose nﬁmber 1s.x$g¢63wan this State. The learmed

counSelAcontended'that the pay and allowances of the

o T~
Extra Departmental Mail Carriers 3 meagre and for that

he hasAto g&fkor second job to sustain himself. There
o

could be no quarrel with that. The second job should

not come ffom the Government. We see no illegality

or irregularity in'the order passed. We find no merit!

;n the apvolication. Accordinglf it is dismissed.at the

admission stage..

BT T

(S. P. Mukerji) o
Vice Chairman (Agégggrﬁznerji)
290301989 n

29.3.1989
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